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BHRI SHYAMNANDAN MISHRA:
What about the honour and rights of
a member?

MR. SPEAKER: May 1 say this?
Before 8hri Mishra came, a number
of observations were made. 1 added
my own and made it clear that I was
personally unhappy over it and then
went on to make some further obser-
vations.

SHRI SHYAMNANDAN MISHRA:
What about this information which 1

have sought? Why should they with-
Lold t?

MR. SPEAKER:;: So far as the other
thing is concerned, after all, you
have kept me as your Speaker. If I
feel the interpretation of a rule is
like this, I say it is like this. But the
member can say ‘no’. Then we can
pursue it. but to straightway come
on the Chair is a different matter. If
I am not acting according to the rules
or if I am mnot acting as the Speaker
should do, the only thing for me is to
leave.

SHRI A. XK. M. ISHAQUE: No, no;
that question does not gome.

MR. SPEAKER: If you think that
my interpretation is wrong you can
put your own. But if say ‘“You
have always been doing this’, in that
case, I have no business to sit in the
Chair.

PROF, MADHU DANDAVATE: He
hag categorically said that he does
not mean any disrespect, and the mat-
ter should be ended.

MR. SPEAKER: I want to say that
Shri Misra 1s not known to me just
because he came to Parliament. I
know him since much earller. I
know that he may be temperamental,
but he is not g bad fellow. But, in
this case, when he is si as an
hon. Member and T am uitting as
Speaker, then we should have the re-
lationship as the Speaker and the
Member. If Khe thinks I am really so
M,wﬂ.ldbmﬂmhhmw.

B

MARCH 4, 1974 of Petroleum Products (Stat.) 264

13.11 hre,
MATTERS UNDER RULE 3877

(i) REPORTED OBSERVAIION B»B¥Y THE
Cuaaxran or US. Housz AGRI-
CULTURAL COMMITTEE ABOUT DOUBL~
ING OF SUGAR ExroRT QUOTA BY
Inpra 10 U.S.A.

MR. SPEAKER: Shri Narsingh Na-
rain Pandey.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): Sir, I wish to draw
the attention of the Minister of Agri-
culture, under rule 377, to the follow-
ing matter of public importance.

The Chairman, Mr. W. R. Poage of
the US House Agricultural Committee
said on 2-8-1974, when the represen-
tative of the Indian Sugar Industry,
Attorney David Paul Meter, had ap-
peared before the US House Agricul-
tural Committee for the purposes of
seeking to double its present quota of
sugar to two lakh tonnes,—Mr. Poage
told him—*I have not observed any
support, any co-operation from the
Indian Government during the Ilast
ten years.” Mr. Poage also chided
India ‘“for not buying more American
agricultural products except when
they can’'t pay. When they can pay
they buy elsewhere.” Mr, Poage fur-
ther said that US involvement in Viet-
nam was not supported by India and
other recipients of US aid program-
me.

Sir, it is a very serious matter, and
almost in all the newspapers of India
and of the world this has appeared,
and it tantamounts to affect our rela-
tionship with the USA. Now, what
Mr. Poage, the Chairman, has gaid is
very defamatory and I want that the
Minister of Agriculture should make
a statement to the House so that our
countrymen should understand what
is the feeling of the Government of
India on this issue.

THE MINISTER QF AGRICUL.-
TURE (S8HRI ¥, A. AHMED): It s &
fact that sueh a report has sappesred
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in the press, but I have not till now
received any official information from
our embassy. I am asking them +to
give me the corrsct report, and as
soon as that report 1Is available, 1
shall make a statement before the
House.

ofY v fagrt wwdat (-
faaT) : iy war wwdwr &Y fawraws
L @ & | gAY gar ¢ v fxsat v ow
adwr few ¥ ag faar 9r & ofu-
Hoae fafassy § awdstr amEr afsy
& | " gAY W I wAOw TR H U
FE W@ & 4 wuOwT 1 W ¥GY 9
2@ g’

SHRI F. A. AHMED: What I am
saying is this, So far as that report
is concerned, it has appeared in the
press, but I have not received any offi-
cial report from our embassy, and I
am asking them to give me the cor-
rect report. As soon as I receive it, I
shall make a statement.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): The report has appear-
ed in the press. Did the US come to
an agreement with us on the PL 480
funds on condition that we should
support their policy on Vietnam? 1Is
that the co-operation that they want
from India? It has appeared in the
press, and what has appeared in the
press is strongly objectionable for our
nation as a whole. The Minister
should call for the correct facts, and
if what has appeared in the press is
true, then we strongly condemn it
and object to their behaviour.

SHRI ¥F. A. AHMED: Therefore, he
should wait for the statement. (Inter-

ruptions).

MR. SPEAKER: Please wait till the
Minister comes with a statement. Mr.
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(ii) RrsicwaTioNs »Y Crrrain Mzans-
BERS OF THE GUJARAT LEGISLATIVE
ABSSEMBLY.

Wt wg fan?d ((@ier ): ag @
Ty 2 v wow U aSfew w@ver
fear wr AR frow far  grfac
T 9T WTOX av el T waa
AR H Tz wHTA

fagasi X Tl fag &1 ==y
® AR H goraw faaer gwr a% §
frr smar g1 W% WX H 269
frsr Fwgr T

“A member who desires to resign
hig seat in the Assembly shall inti-
mate in writing under his hand
addressed to the Speaker, his inten-
tion to resign his seat in the follow-
ing form and shall not give any
reason for his resignation.”

‘“The Speaker shall, after he re-
ceives that intimation in accordance
wath sub-rule (1) satisfy himeell
that the document received by him
is genuine and, as soon &s may be
after he is go satisfled, Inform the
Assembly that such and such a



